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3109. SHRI HIRALAL R. PARMAR : 
Will tbe Minister of WORKS ANP HOUS­

ING be pleased to refer to the reply given 
to Unstarred Question No. 2374 on 12 
March, 1984 regarding auction of land in 
Wazirpur Commercial Complex and state :

(a) whether the school has since been 
shifted to the allotted site and if not, the 
date fixed therefor ;

(b) the reasons why DDA has auctioned 
these plots when it was not in a position to 
give physical possession to tbe bidders ;

(c) the amount of earnest money aod 
other amounts deposited with DDA against 
each of the plots by the highest bidder in­
dicating the date of deposit ; and

(d) the dale on which the DDA bad 
ittued demand letters to the biddest of these 
plots aod called them to take possession 
thereof 7

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF SPORTS, IN THE 
MINISTRY OF WORKS AND HOUSING 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN) : (a) The School
has not been shifted so far as the MCD 
have not taken' possession of the allotted 
site.

(b) On Plot No. 3, there was no en­
croachment at tbe time of auction. Plot 
No. 4 has been auctioned. There was tem­
porary encroachment on plot No. 5 by 
Education Dcptt. of MCD. The Education 
Deptt. requested to shift the temporary 
tented school from the Community Centre. 
Wazirpur Industrial Area to the allotted 
site.

(c) Earnest money in respect of plots 
No. 3 and 5 amountiog to Rs. 7,26,250/- 
and Rs. 6,23,750/• was received on

f 9.2.1982 and 12.11.82 respectively. No 
other payments have been received in respect 
of these plots.

(d) Demand letters in respect of plots 
No. 3 and 5 were issued on 14,4.82 and 
24.3.83. respectively. Tbe question of giving 
possession does not arise as payment of 75% 
balance premium has not been received.




